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Central Administrative Tribunal 
Principal Bench, New Delhi 

 
 O.A. No.495/2021 

 
This the 23rd day of March 2021 

 
(Through Video Conferencing) 

 
Hon’ble Mr. Justice L. Narasimha Reddy, Chairman 

Hon’ble Mr. A K Bishnoi, Member (A) 
 

 
Andy Sehgal 
Asst. Public Prosecutor 
(Group B-4800 Grade Pay), 36 yrs. 
Dte. Of Prosecution, GNCT of Delhi 
Presently attached with Police Training College, 
 Jharoda Kalan      … Applicant 
 
(Applicant in person) 

Versus 

1. Govt. of NCT of Delhi 

Through the Chief Secretary 

Delhi Secretariat, IP Estate, New Delhi. 

 

2. Director 

Directorate of Prosecution, GNCT of Delhi 

Room No. 159, First Floor, Tis Hazari Courts Complex 

Delhi-110054 

 

3. Principal Police Training College 

Police Training College, Jharoda Kalan 

New Delhi-110072.  …  Respondents 

 

(through Sh. Amit Anand for R. Nos. 1 & 2) 
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O R D E R (Oral) 

 

Mr. Justice L. Narasimha Reddy: 
 
 

 
 The applicant is working as Assistant Public Prosecutor in 

the Government of National Capital Territory of Delhi.  

Through an order dated 18.06.2019, he was placed under 

suspension.  This OA is filed, challenging the order of 

suspension.   The applicant has raised several contentions in his 

challenge to the said order.  

2. Even according to the applicant, he was reinstated 

through order dated 15.11.2019.  Once the applicant is 

reinstated into service, there is no point in challenging the order 

of suspension.   

3. Another grievance of the applicant is that he has not been 

paid salary after reinstatement.  If that is so, the respondents 

shall examine the same and release the salary for the period, 

during which the applicant worked after reinstatement.   

4. The OA is accordingly, disposed of.   There shall be no 

order as to costs.    

 
 
(A K Bishnoi )                  (Justice L. Narasimha Reddy) 
   Member (A)               Chairman 
 

lg/ jyoti/rk/ns 


